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amount is '3U!bject to adjustments into 
loans and grants as may be admissi-
ble under the pattern, on the basis of 
the figures of actual expenditure to 
be fUrnished by the state Govern-
lnent in due course. 

Nationalisation of Life Insurance by 
Nepal Government 

5598. Shri Yashpal Singh: 
Shri Bam Gopal Shalwale: 

Will the Minister of Finance be 
pleased to state: 

(a) whether Government have 
~ d ed the implications of the 
nationalisation of Life Insurance by 
the Nepal Government; and 

(b) if so, its effect on the Life In-
1!urance Corporation of India? 

The Deputy Prime )llnisier and 
"MInister of Fillance (Shri Morarji 
Uesai): (a) and (b). There has been 
110 official pronouncement regarding 
nationalisation of life insurance busi-
1less in Nepal. It would therefore be 
premature to study the implications 
()f such a development and its effects 
()n L.I.C. 

Income-tax Liubllities of Kaliaga 
Foundation Trust aDd 
Shri B. Patnalk 

5599. Shri Babi Ray: 
Shri Madha LiJDa.ye: 
Shri George Fernandes: 
Shri Shiv Chafan LaI: 

Will the Minister of Fi.ance be 
pleased to state: 

(a) whether it is a fact that Gov-
ernment had stated on the 9th Novem-
ber, 1966 tha.t the findings in relation 
to the Income-tax liabilities of the 
Kalinga Foundation Trust and Shri 
Biju Patnaik will be finalised after 
'considerm, the replies of the asses-
-. u.d that these findings would be 
finali8ed well before the General 
lElections; 

(b) whether the promise was ful-
l111ed; 

(c) if not, the reasons therefor; and 

(d) when will the findings will be 
finalised and published? 

The Deputy Prime Minisier and 
lWnister 01 Finance (Shri MOI'arjl 
Desai): (a) Yes, Sir. 

(b) and (c). The assessments of the 
years '1961-62 and earlier years in 
respect of Shri Biju Patnaik and the 
assessments of the Kalinga Founda-
tion Trust in respect of all years 
could not be completed before the 
General Elections as the assessees ob-
tained injunctions from the High 
Court restraining the Department 
from proceeding further in the mat-
ler. The injunctions still stand. The 
assessments of Shri Biju Patnaik 
were completed on 27-3-1967 as he 
nought adjournments from time to 
time on various legal and other 
grounds. 

(d) After the injunctions are va-
cated by the High Court, the assess-
ments would be finalised after neces-
sary enquiries. 
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